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CASE NO. :
Appeal (civil) 463 of 2002

PETI TI ONER:
GARDEN S| LK M LLS LTD

RESPONDENT:
PEARL CORGANI CS LTD

DATE OF JUDGVENT: 10/ 04/2008

BENCH:
Tarun Chatterjee & Harjit Singh Bed

JUDGVENT:
JUDGVENT
ORDER

Thi-s appeal has been fil ed against an order granting unconditional |eave to
the respondent-to contest the suit. This appeal is of the year 2002. Therefore,
| earned counsel for the appellants subnmits that he does not want to proceed with
the appeal and seeks permission to withdraw the same. Perm ssion is granted. The
appeal is accordingly dism ssed as withdrawn.

Learned counsel for the appellant further subnmits that the suit shall be
expedi tiously disposed of. W accordingly direct the High Court to dispose of the
suit on nmerits and in accordance with-lTaw wthin a period of one year fromthe
date of communication of this order.




